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holiday and I think it should be pos
sible to finish by the 12th.

Mr. Deputy-Speaker: 15th is also a 
holiday.

PAPER LAID ON THE TABLE
S tatement sh o w in g  action taken by  

Go ver n m en t  on A ssurances etc.

The Minister o f Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a consoli
dated statement showing the action 
taken by the Government on various 
assurances, promises and undertakings 
given during the First Session of the 
House of the People, ?952. (See Ap
pendix xn, annexure No. 5.J

RESERVE AND AUXILIARY AIR 
FORCES BILL

The Minister of Defence (Shri 
Gopalaswami): I beg to riove:

“ That the Bill to provide for the 
constitution and regulation of cer
tain Air Force Reserves and also 
an Auxiliary A if Force and for 
laatters connected therewith, as 
reported by the Joint Committee, 
be taken into consideration.”
I do not think I need say much to 

commend this motion to the House. 
The House is aware that the principles 
of this Bill were discussed on a pre
vious occasion when the Bill was re
ferred to a Joint Committee of the 
two Houses. This Joint C'ommittee 
examined the provisions of the Bill 
and their report has been circulated 
to hon. Members of the House. The 
Joint Committee went into the pro
visions of the Bill in very great detail. 
As there was practically complete un
animity of opinion as regards the 
principles of the Bill, the necessity for 
the constitution of these Reserves find 
the General considerations on which 
these Reserves were to be constituted 
and worked, the Committee only went 
into the question of what improve
ments could be made in the details of 
the measure.

They have made a number of 
changes, most of them of a minor 
character. Two or three of them are 
of some importance. I do not think 
it is necessary for me to take the House 
through all the minor improvements 
that have been effected In the pro
visions of the Bill. They have been 
referred to in the Report of the Joint 
Committee, but I might lefer to one 
or two of them.

We have first of all provided for the 
competent authority under the Bin 
consisting not merely of a single air 
officer designated for the purpose, but 
consisting also in suitable cases and 
in suitable areas of a committee of 
two or more air officers. Another per
haps important change in the measure 
is that in connection with the regular 
Air Force Reserve we have provided 
for the appointment of any member of 
the Air Defence Reserve or the Air 
Auxiliary Force to the Regular Air 
Force Reserve,

There are a few other smaller 
changes that have been effected, but I 
would refer only to one or two major 
points which have been referred to 

in the minutes of dissent appended 
to the Bill. The first to which I 
should like to make a reference is the 
suggestion that none of these Reserves 
should be used or allowed to be used 
in aid of the civil power. We dis
cussed this matter at great length in 
the Select Committee and we came to 
the conclusion that the provisions in 
the Bill should stand as they are so 
far as this matter is ronremed. The 
calling out of the Armed Forces in aid 
o f the civil power is a principle which 
we have accepted in other enactments 
which provide for the maintenance of 
law and order, and amongst the Armed 
Forces are included these Reserves 
and the Auxiliary Force as well. Such 
an obligation rests also upon the Terri
torial Army which has been consti
tuted under the previous enactment. 
It is not that in every case of a dis
turbance of the public order these 
reserves would be called out as a mat
ter of course. Naturally in most cases, 
wherever the civil authorities are un
able to deal with the situation, they 
will try to use such regular Armed 
Forces as might be available to them, 
if it became necessary, and only in 
very exceptional cases are demands 
likely to be made on the Air Force 
Reserves or the Auxiliary Air Force. 
There are situations, there are places 
in the country where it might not be 
possible to make demands on other 
kinds of Armed Forces simply for the 
reason that they are not easily avail
able in or near the locality. In such 
places if these Reserves are more 
easily available, there should be noth
ing to prevent the use of these forces 
if xt is necessary for the quelling of 
disturbance or the preservation of law 
and order. So, the Committee came 
to the conclusion, and I think it is a 
right conclusion that this obligation 
should also rest upon these Reserves.

The second point of some import
ance is what is now provided for in 
regard to the Air Defence Reserve. 
The provisions relating to Air Defence 
Reserve go through two or three




